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(x) Industrial development of Jammu &
Kashmir.

PROF. SAIFUDDIN SOZ (Baramulla) :
Sify the Central Government should
devise a comprehensive policy to give a filip
to the economy of Jammu & Kashmir' State.
The State remained backward industrially
due to the fact that the Central Government
did not come forward for adequate funding
for development in the State, Apart from
a unit of HMT at Shalteng Srinagar, there
is hardly any industrial unit that the Central
Government set up in the State. The State
has vast resource potential for development,
but the same was not used for development
of the State.

There is an impression that the Central
Government would consider to grant funds
for those sectors in the Jammu & Kashmir
State fcr which it was not prepared to help
previously.

The Central Government must evolve an
economic policy whereby States like Jammu
& Kashmir would be developed indusfrially
and otherwise, irrespective of what Party is
in power in these States.

(xi) Anti-labour attitude of Coal India
Authority.
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SHR1 RAM PYARE PANIKA (Roberts-
ganj) : Sir, I have to raise some point,..

MR. DEPUTY SPEAKER : Have you
given any notice under rule 377 ?

SHRI RAM PYARE PANIKA : No,
Sir. I am on a point of order.

MR. DEPUTY SPEAKER : Under what

-rule ? There is vacuum in the House. There



